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I‘HE INDIAN TARIFF (SECOND AMENDMENT)
ACT, 1957

No. 60 OF 1957

[27th December, 1957]

An Act further to amend the Indian Tariff Act,v 1934.

BE it enacted by Parliament in the Eighth Year of the Republic of India
as follows :—

x. (1) Thls Act may be called the Indian Tarlﬁ' (Second Amendment) Shén-t title
Act, 1957.

commences
(2) The provisions of clauses (0)(3), (z'u)(c), @), (i) (wid), (xiti); o

(xiv) ‘and (xvr) (a) of section 3 [relating to Items Nos. 8 (3), 20 (3), 20 (4),

20 (8), 20 (9), 64, 65 (a), 67, 68, 69 (2), 70, 70 (1), 70 (4); 70 (5A), 70 (6),

=70 (9), 71 (11), 72 (1) and 72 (40)] shall come into force on the ﬁrst day of

January, 1958.

- 2. After section 11 of the Indian Tariff Act, 1934 (hereinafter referred Insertion of

to as the prlnc1pa1 Act), the following section shall be inserted, namely :(— ‘I‘ICX section

“11A. All rules made under this Act shall be laid for not less than Rules to be
thirty days before each House of Parliament as soon as possible after ‘Ii‘;';‘lgiﬁ‘;ﬁ;
they are made and shall be subject to such modifications as Parliament
may make during the session in which they are so laid or the session

immediately following.”.
3. In the First Schedule to 1he principal Act,—

(1) in Ttems Nos. 11 (6), 28 (20), 63 (33)(b), 64 (3); 67 (1); 67 (2)s Amendment
68 (2), 71 (8) and 75 (15), in the last column headed * Duration of pro- gfcg;gufl‘:’st
tective rates of duty ”, for the word, figures and letters * December
31Ist, 1957, wherever they occur, the word, figures and letters * De-
cember 31st, 1959 > shall be substituted; :

() in Ttems Nos. 40 (4), 40 (5), 60 (7), 64 (4), 72 (34); 75 (5); 75 (6)
75 (7)s 75 (8), 75 (12A) and 75 (17), in the last column headed * Dura- .
tion of protective rates of duty ’, for the word, figures and letters * De-
cember 31st, 1957 ”’, wherever they occut, the word, figures and letters
¢ December 31st, 1960 > shall be substituted;
, 369
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E S @) in Item No. 30 (14), in the last column headed * Duration

of “protectivé rates of duty ». for ‘the word, fighres' and: letters ¢ Decem-

ber 31st, 1957, wherever ‘théy ‘occdf; the word, figures and letters
“ December 31st, 1961 > shall be substituted;

(#) in Item No. 8 (3)— _
(@) in the second column, for the words * candied and crys-
tallised ”, the words * candied, crystallised or glaced > shall be
substituted, '

() in the third column, for the word “ Protective , the word
“Revenue ” shall be substituted, and

{©) in thé last column headéd * Durdtion of protective rates
of duty ”, the existing entry shall be omitted;

" (v) in Items Nos. 20 (4), 65 (@), 67, 68, 69 (2), 70, 70 (1), 70 (4),
70 (6), 70 (9) and 71 (11)—

"~ (@) in the third column headed “‘Nature of duty ”; for the

word *¢ Protective », -wherever it occurs, the word Revenue »
shall be substituted, and

“(b) in the last columf headed" Duratlon of protect:ve rates
of duty ”, the existing entries shall be omitted;

I
H

(i) for Items Nos. 20 (3); 20 (8) and 20 (9), the following Items
shall respectively be substituted, namely —

“‘z‘o (3) Fruxts,'b- canned Preferential 65 . -per

Berries, Grapes,

1 55 ..p&r .
or ottled or Revenue. cent ad cent ad .
otherwise packed, valorem. valorem.
ot otherwise . .

. specifieds ’ _ ,

20 (8) The following fruits, Preferenttal 45 per 39 - per e :
canned or other- Revenue, cent ad cent ad i
wise packed, name- valorem. valorem. !
ly : Apricots, H

Plums and Prunes, |
-and . fruit = -salads . :
composed not less R . i
‘than 80 per cent. . S
in quantity . and o : .

in value of the :

-above named fruits,

20 (9) Pinecapples, canned Preferential 45 per
or

! 37..per ..
otherwise  Revenue, cent ad cent ad
packed. valorem, ) valorem.

(wit) for Item No. 64, the following Ilem shall be subsituted,
namely —_

€64 Capper, wrought - Preferential 40 per 39., per o 0
. and manufactures Revenue. cent ad cent ai

of copper, all valoreswt,  valorem.

sorts not other-

wise specnﬁed.
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(vm) after Item No. 64 (4), the followmg Item shall be mserted
namely R e e v ST :

i 64(5) Cop&)eir tfheets, pipes
ubes—

" (a) of British manu- Protectwe 30 per .o . December

facture. cent ad ) -31st, 1959;
valorem, ) .
(b) ot of DBritish Protective 40 per .o . December
manufacture. cent ad 31st; 1959”5
valorem, : o

(ix) after Ttem No. 67 (3), the following Item shall be inserted,

namely :(—
€“67(4) Lead strips’ Protective 35 pefi .. .. Decembe,x;
cent a 318t, 1959
valore'm. ’

(x) after Item No. 68 (3), the followmg Item- shall ‘be 1nserted

namely el Ci. s
.-68(:{)} "Zine strips Protective 35  per T ~ ey
R L e cent ad - ) ) aroemt
~walorem. . Tono”s

~ (xz) after Item:No. 70, the following Item shall be inserted, namely ;.

© %70A Brass sheets, pipes Protective 35 per- . w Decembar
; and tubes.- . cent ad . 31st,
I valorem. © 1959™;

(xéi) for Ttem No. 70 (5), the following Item shall be substxtvted

namely :—
% 70(5) Brass rods Protective 40  per . ..« December
- cent ad ‘ 31st,
valorem. 1959 "3

(xifi) after Ttem No. 70 (5), the following Item shall be inserted

namely :—
“70(5A) Brass wires and  Revenue 40 pér .e o LY
brass wire-mesh. . cent qd

valorem,

(xf9) in Ttem No. 72 (1), in the second column headed “ Name of
article ?, for the words “and roller skins ”, the words *roller skins,
and plain looms of all kinds ” shall be substituted; ‘
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(xv) for Itﬂm No. 72 (12), the followmg Item shall be substltuted
- namely :—

7 (12) Bare hard  drawn Protective 35  per

:solid. or stranded,
A.CS.R. (alumi-
nium conductors
steel reinforced)
and AA.C, (all
aluminium Econ—
ductors),

(xv) in Item No. 72 {40)—

(a) in the second column headed “ Name of article , for the
words “ Looms of all kinds *, the words “ Looms of all kinds,
other than plain looms > shall be substituted, and

of duty , for the word, figures, and letters * December 31st, 1957 *’,
wherever they occur,. the word, figures and letters * December
31Ist, 1960 ” shall be substituted ;

. (xoid) in Item No. 73 (1), in the second column headed ““ Name
of article ”, for the words “ and wires and cables of other metals and
alloys of not more than equivalent conductivity ”, the words “and
wires and cables of other metals and alloys of mot more than equivalent
conductivity, not otherwise specified » shall be substituted;

T Ty

(xoiit) after Item No, 73 (19), the following Item shall be inserted,

namely :—
““73(20) Copper-weld wires . Revenue . 50 per . . .
cent -ad
valorem

(xix) in Item No. 75(7A)—

(a) in the second column headed “Name of article”, for the
words and figures “Rollers chains of size 1/2"x1/8" », the words
and figures “Roller chains of sizes 1/2” X 1/8” and 1/2” X 3/16" *’
shall be substituted, and

(®) in the last column headed “Duration of protective rates
of duty®, for the word, figures and letters ‘““December 3ist, 19577,
wherever they occur, the word, figures and letters ‘“December
31st, 1960 shall be substituted ;

; . e December
¢ or annealed ele- cent. ad 31st,

3 ctrolytic copper valorem, 1960 7’3

3 wires- and cables : ) i

. of all . sizes,

(b) in the last column headed “ Duration of protective rates
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(xx) for Item Nc. 75 (18), the following Item shall be substituted,
namely —_ , :
“75(18) (@) Single cylinder Protective - - 60  per .. .. December
fuel injection “cent ad 318t,
pumps for_sta- } ) valorem. ) 1959.
tionary diesel” : : B P
engines and
component parts
of such pumps. S
(b) Nozzieholders  Protective 60 per . December
with a clamping i cent ad ) k " 318t,
capacity  upto . valorem, 1959”;

one inch clamp-
ing diameter for
nozzles (atomi-
sers) for use on
stationary or
automobile die-
sel engines and
nozzles therefor;
and component
parts of such
nozzles and
nozzleholders.




